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MR. SPEAKER: The leader of his
party has spoken already
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_ SHRI P. RAMAMURTI (Madurai) : It
1s not a general law-and-order question.
A specific question, and a very important
One at that, concerning the very bad treat-
ment of‘i.hese Ministers by the Delhi Ad-
I!:'llmf:trtlonw?d the ﬂl:;uistracy is there. It

X inary thing. So any general
dwcuuion will not serve the pur:ogsa. It
Is In order to rivet attention on that
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specific question that a specific adjourn-
ment motion has been tabled.
MR. SPEAKER : 1 agree. But there

is also some other aspect, whether Minis-
ters can offer satyagraha. Somebody may
want to raise that. It is involved in that.

SHRI P. RAMAMURTI: No, no. That
is a different matter.

MR. SPEAKER: If it is a debate on
some motion like that, that aspect will
also come, whether Central Ministers can
offer satyagraha in States and whether State
Ministers can offer satyagraha here. It is
a big question. A question of principle is
involved,

12,94 hrs,

ANNOUNCEMENT RE. ARREST OF
MEMBER

(Shri Ram Gopal Shalwale)

MR, SPEAKER : [ have reegived the
following communication from the Sub-
Divisional ‘Magistrate, Tughlag Road, New
Delhi :

“I have the homour to inform you
that T have found it my duty, in the
powers under sec. 64, Cr. P.C. to direct
that Shri Ram Gopal Shalwale, Member
of Lok Sabha, be arrested for violation
of Prohibitory Order under sec. 144
Cr.P.C. outside Iron Gate No. 2 of
Parliament House Estate and thereby
committing an offence under sec. 188
IPC in my presence.

“Shri Ram Gopal Shalwale was accor-
dingly arrested at 11.05 hours today
(14-12-67) and is at present in custody
with the Police Station Parliament
Street, New Delhi. He will be produced
before a competent Magistrate without
delay”.

12.54} hrs.
PAPERS LAID NO THE TABLE

ORDINANCES ISSUED IN RELATION TO THE
STATE OF HARYANA

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : I beg to lay on the
Table a copy each of the following Ordi-
nances under article 213(2)(a) of the Con-



